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(b) to (f). The document has not 
yet been printerl in its final forll_l· 
Howevr"r, it is understood that It 
contains certain c,bjectionable referen .. 
<:es to policies of ''neighbouring cou:i-
tries. '' Since by implication, India 
is indude-d, the matter is und~r dis-
cus.r;ion with His Majesty's Govern-
ment of Nepal. 

Cement for Centrally Sponsored 
Roads and Bridges in Kerala 

1 or.>38. SHRI A. A. RAHIM : 
Will the \finister of SHIPPING 
AND TRA~SPOR T be pleac;rd to 
state: 

(a) the minimum requirement of 
<:ement requested for hy Kerala for 
executing the Central/Centrally spon-
sored road /bridge wor·ks during each 
quarter in 1980; and 

(b) the quantity of cement al1otted 
for each quarter and the reasom for 
the difTf'tencc if any? 

THE MINISTER OF ST.\TE 
IN THE ~U~ISTRY OF SHIPP-
ING A~D TRA~SPORT (SHRI 
BUTA Sl~GH) :(a) The quart~r-wise 
demand from Kerala State for tht.: 
year 198o for the Central Sector 
i·oad/bridgc works arc as follows:-

Quar:er 

1st Quarter 19Bo 
2nd Quarter 1 9So 
3rd Qttarter I 980 
4th Qua"'ter 1980 

816 L. S.-8. 

Deman:! 
M.T. 

3124 
2912 
3281 

4970 

(b) The quantity of cement allot-
ted for each q 11arter of J 980 to the 
Government of Kerala are as foll'>\Y'S: 

Quarter 

1st Quarter 1980 
2nd QU11rter 1980 
3rd Quarter r 98o 
41h Quarter 1980 

Allocation 
MT. 

800 O-P-C-
8oo 0-P-C-

rnoo O-P-C-
465 0-P-C-

A number of States including Kerala 
has been repor:ing difficulty about 
obtaining cement for the execution 
of Central Works since I978. T'his 
!\fini~try, therefore, took up the 
matter and otbained a bulk allocation 
from the Cement Controller exclu-
sivelv for use of National Highway 
and ~ther Central Workc;. This bulk 
a11ocation was less than the require-
ment of a11 States inr:luding Kerala, 
as indicated in the statement enclosed. 
This Ministry took up the question 
of increasing the allocation wi~h the 
Cement Controller as wcP as with the 
Ministrv of Industrv, even upto the 
level of Minister. The Minister of 
Industry vide D.0. Letter d:ited 
3-IT-79 and 23.~-8o had in~icated 
that the indigenous production of 
cement had b~en affected by heavy 
powc:-r cuts, coal shortage etc., :'-nd 
therefore, it has not been poss1b!e 
to increase the allocation to this 
Ministry. It was, however, asst.1~ed 
that as soon as th~ avail ah1hty 
position impro.ve,;, the altoca·ion 
to th=s Ministry would he 
increased. As a r<.'su1t of 
constant pc:-suasion, the Cement 
Controll "'f has increased the alloca-
tion to a considerable extent in the 
quarter 1981. Therefort2, an a':lditional 
allotment of 500 MT, l ·~sd1~1 yoo 
MT earlier allotted couJd he given 
to Kerala in this quarter. 
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Statement 
Stattment regarding demand and allocation of cement to Kerala P.W.D. -----

SI. Quarter 
No. 

Total demand Quantity allotted Deman.d rece- Allotment 
received from by Cement Cont. ived from made to Ke-
all srates roller Kcrala Sta~e rala State. 

M.T. M..T. M.T. M.T . 
......_.,_, 

I. 1st Quarter, 1 980 I ,74,951 
(Jan..-Ma .. ch, 1980) 

2. 2nd Quarter, 1980 
(April-June, 1980) 72,070 

3. 3rd Quarter, 1980 
(July--Sept., 1980) 97,197 

4· 4th Quarter, 1980 
1,02,162 (Oct.--December, 198o) 

5. 1st Quarter, 1981 
(J an.-JMarch, 1981) 1,ID,027 

Sonarpur Car Shed 

10239. SHRI MUKCNDA 
MANDAL : Will the Minister of 
RAILWAYS be pleased to state : 

(~) whether i1 is a fact that Sonar-
pur Car Shed and its allied projects 
have been facing disturbances ; 

(b) if so, facts thereof; and 
(c) the mea'iures taken or prop0sed 

to be taken to normalise the situation ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AF.FAIRS 
(SHRI MALLIKARJUN):(a) Yes. 

(b) Even though compensation was 
paid to the owners from whom land 
was acquired in 1974, the peasants 
are obstructing construction 01 earth 
work, fencing wall and other ancilla-
ries in connection with the car shed, 
demanding employment in the Sonar-
pur Railway Car Shed or anyv.·here 
in Railway Workshop. 

A local party brought injunction in 
the Court of Law agaimt part cons-
tl'.uction of line entering the Car 
Shed. 

{c) Matter has been referred to the 
Govt. of West Ben~al who have assur-
ed to hel~) · o ~olve the dealdock. 

28,000 3,124 800 

28,000 2,912 Boo 

31 ,300 3,280 1,000 

29,400 4,970 465 
54,000 3,oc8 1,400 

One employment to each land .. 
losing family for Sonarpur Car· 

Shed 

10240. SHRI MUKUNDA l\'lAN-
DAL : Will the Minister of RAIL-
WAYS be pleac;ed to state : 

(a) whether Go\'emmen t are 
aware that a number of peai;;ant have 
lost their land for the constrnction 
of Sonarpur car shed and its aUied 
projects; 

(b) if so, the facts thereof ; 

(c) whether the Government of 
West Bengal have approached to the 
Railway authorities to provide at 
least one employmcn t from ea,~h land 
losing family on compas.:>ionate ground; 
and 

( d) if so, the reaction of Gov em· 
ment thereto and details of the propo-
sal of West Bengal Government in 
this regard ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
AND INTHE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS 
(SHRI MALLIKARJUN): (a) Yes. 

(b) Land measuring 20, 8~ 75 acres. 
in Mouza Kamrabad, P .S. Sonar put ..._ 




